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BEFORE THE HON’BLE NATIONAL GREEN 

TRIBUNAL PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 203 OF 2022 

IN THE MATTER OF :- 

Kamlesh Singh 
...Applicant 

Versus 

State of U.P & Ors. ...Respondents 

AFFIDAVIT OF PRINCIPAL SECRETARY IRRIGATION 

DEPARTMENT STATE OF UTTAR PRADESH IN 

MPLIANCE O ER DATED 15.07 4 

PASSED BY THIS HON'BLE TRIBUNAL 

INDEX 

S. No. Particulars Page No. 

1. |Affidavit of Principal Secretary 

Irrigation Department State of Uttar 1-8 

Pradesh, in compliance of order 

dated 15.07.2024 passed by this 

Hon'ble Tribunal. 

Annexure R-1 

2. |A Copy of order dated 15.07.2024| 9-10 
passed by this Hon'ble Tribunal. 

3. Annexure R-2 A copy of office 1!.—12 

order dated 26.04.2024. 

4. Annexure R-3 A copy of order E- 

1044/Sone/134B-  Court Case/| L3 
Original  Application No.203/2022 

dated 23.04.2024 

5. |Annexure R-4 A copy of office| (-5 

order dated 12.07.2024. 

Ls. Annexure R-5 A copy of report 16-20 

dated 13.07.2024 
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BEFORE THE HON’BLE NATIONAL GREEN 

TRIBUNAL PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 203 OF 2022 

IN THE MATTER OF ;- 
Kamlesh Singh ....Applicant 

Versus 

State of U.P & Ors. . ..Respondents 

AFFIDAVIT OF PRINCIPAL SECRETARY IRRIGATION 
DEPARTMENT STATE OF UTTAR PRADESH IN 
COMPLIANCE OF ORDER DATED 15.07.2024 

PASSED BY THIS HON'BLE TRIBUNAL 

I, Anil Garg , aged about 52 years, S/o Sri R.L.Garg , 

presently posted as Principal Secretary " Irrigation 

Department State of Uttar Pradesh, the deponent do 

hereby solemnly state and affirm as under: - 

1. That I am the above-mentioned authorized officer 

of the answering respondent and has been duly 

authorized to file the present affidavit on behalf of the 

respondent. That the Deponent is well conversant with 

the facts and circumstances of the instant case and is 

competent to swear this affitlavit.
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2. That the peponent has read and understood the 

The averments made 

contents of the present affidavit. 

cally admitted 

in the affidavit which are not specifi 

hereunder must be considered to have been denied by 

the Deponent. 

3, That it is most respectfully submitted that this 

Hon'ble Tribunal vide its order dated 15.07.2024 was 

pleased to issue the following directions: - 

“ Hence, the Principal Secretary, Department of 

Irrigation, State of U.P. and Executive Engineer, 

Flood Work Division, Prayagraj areé required to file 

an affidavit within three weeks explaining the 

above. Learned counsel appearing for the State 

submits that the State of UP has prayed for time to 

file the proper response on behalf of authority seisoss 

A copy of order dated 15.07.2024 passed by this 

Hon’ble Tribunal is annexed herewith and marked 

as Annexure R-1. 

4. That the present affidavit Is being filed in 

pursuance to and in compliance of the aforesaid 

directions passed by this Hon'ble Tribunal. 

L
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5. That the deponent herein Is posted as the Principal 

Secretary Irrigation and Water Resources Department 

State of Uttar Pradesh since ..2021... and is swearing 

this affidavit in his official capacity. 

6. Thatl this Hon'ble Tribunal vide it order dated 

07.02.2024 impleaded the Department of Irrigation 

through Principal Secretary, State of UP, Sinchai 

Bhawan, Cantt Road, Udaiganj, Lucknow - 226001 and 

further directed for filing of response before the next 

date of hearing. 

7. That in respectful compliance of order dated 

1;07.02.2024 passed by this Hon'ble Tribunal the office of 

ponent  issued an  officc  order number 

/’ 200/2024/06NGT/2427C4 dated 26.04.2024. The said 

order was issued on behalf of the deponent and was 

signed by the Joint Secretary of the Irrigation and Water 

Resources Department State of Uttar Pradesh. A copy of 

office order dated 26.04.2024 is annexed herewith and 

marked as Annexure R-2. 

8. That the aforesaid office order directed the Chief- 

Engineer (Sone) Irrigation and Water Resources 

.
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comply 

D partment 
state of uttar pradesh 

yaranasi 
to p! 

e| ! ibunal and 

with all the orders passed by this Hon'ble Trib! 

if of the 

further to file the reply/res
ponse on beha 

Irrigation Department.
 

9. That the Chief Engineer (sone) varanasi, in 

furtherance to the aforesaid office order issued an order 

E-1044/Sone/13
4B- Court Case/ Original Application 

No.203/2022 dated 23.04.2024 wherein it directed the 

Executive Engineer Flood Works Division Prayagraj 

under whom the Sangam area of prayagraj falls. The 

aforesaid letter also directed the Executive Engineer to 

ensure compliance of all the directions passed by this 

Hon'ble Tribunal and also file the response on behalf of 

the Irrigation Department. A copy of order E- 

1044/Sone/134B- Court Case/ Original Application 

No.203/2022 dated 23.04.2024 is annexed herewith and 

marked as Annexure R-3. 

10. That it is most respectfully submitted that the 

report dated 13.07.2024 which was filed before this 

Hon’ble Tribunal by the Executive Engineer Flood Works 

Division Prayagraj was in compliance of order issued by 

the office of deponent vide letter no 1437/2024-27-Rio- 

4-E-1803762 dated 12.07.2024 Annexure R-4. A copy 

-
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s annexed herewith and 

of report dated 13.07.2024 
I 

marked as Annexure 
R-5 

11. That however on account of inadvertent 
typing 

error, the report which was filed before this Hon'ble 

Tribunal ‘on 13.07.2024 did not mention that it was 

being filed on behalf of the department of it was 

response of the deponent. 

12. The act of deponent was neither willful nor 

deliberate. The Department is committed to follow all 

the orders passed by this Honble Tribunal. 

13. That the deponent most respectfully submits 

before this Hon'ble Tribunal that the Irrigation 

wavedi 
te Nota®y 

the sufficient water for bathing during Kumbh Mela. It 

further undertakes before this Hon'ble Tribunal that on 

the basis of gauge records available with the Irrigation 

Department the scarcity of water will not occur during 

Kumbh Mela 2024-2025 and adequate water will be 

available during the Mela Period for mass bathing of the 

Pilgrims. 

L 
DEPONENT
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VE TON:- 

1, the abovenamed deponent to hereby verify that 

the contents of this affidavit are true and correct to-my 

knowledge, no para of It Is false and nothing material 

has been concealed there from. 

Venfled by me on this the ...2%..... Day of August, 

| 
DEPONENT 

2024. l 

‘Fnifled by. 
sduosate to be i is/her affiday 

g i 

“grartrie and cerrect which is here to IOENTHIED BY 

verifiectdnd atested. 
ADVOCATE ¢ 

i P. K. M 
PRAYAGRA. 

i PAVOS ary 

Govt. of India mb@/v‘]
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BEFORE THE HON'ELE NATIONAL GREEN 

BENCH, NEW DELHI 

F 2022 
TRIBUNAL'PRINCI

PAL 

ORIGINAL' APPLIC
ATION NO. 203 O 

IN THE MATTER OF :- 

Kamlesh Singh 
..Applicant 

Versus 

State of U.P & Ors. ..Respondents 

AFFIDAVIT OF PRINCIPAL SECRETARY IRRIGATION 

DEPARTMENT STATE OF UTTAR PRADESH IN 

" COMPLIANCE OF ORDER DATED 15.07.2024 ° 

" PASSED BY THIS HON'BLE TRIBUNAL 

AFFIDAVIT 

s
 

I, Anil Garg , pre'sently posted as Pf—incipal 

/ Secretary Irrigation and Water Reéources Department 

State Uttar Pradesh, do hereby solemnly affirm and 

= 

declare as under:- 

/1. That I a;n duly authorized' to file the present 

facts and circumstances of the instant case and is 

competent to swear this affidavit, 

2. That I have read and understood the contents of 
the accompanying application and state that the same 
are true and correct to the best of my knowledge. 

| 

application. The deponent Is well conversant with the. ..
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3. That the anneiures filed alongwith the application 

are true copies from their originals. 

DE POkENT 

VERIFICATION :- 

Verified at.2Y%Ney on that the 

contents of the paras 1 to of this affidavit are true and 

correct to the besf of my knowledge. No part of it is 

false and nothing material has been concealed 

therefrom.’ 

\ 
DEPONENT 

Senifiedd 
.duosate to be tislker ‘{\l% ‘ M w‘nh:h"shfife © " IDENTIFIED BY aretrue andeairect 

Jerfiegrend altested. 

ADVOCATE PRAVAGRA, 
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® 
Dhnexvre R-L 

Court No. 1 

Item No. 10 
) 

GREEN TRIBUNA! 
FORE THE NATIONAL 

B PRINCIPAL BENCH, NEW DELHI 

Original Application No. 203/2022 

Applicant 
Kamlesh Singh 

Versus 

State of U.P & Ors Respondent(s) 
ate ol B 

Date of hearing: 15.07.2024 

VA, CHAIRPERSON CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Respondent: Ms. Ruchi Kohli & Ms. Srishti Mishra, Advs. for MoEF & CC (Through 
V) 
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC) 
Mr. Ankit Verma, Adv. for the State of UP 

Mr. Venkatesh, Mr. Anant Singh Ubeja & Mr. Kunal Veer Chopra, Advs. 
for R - 5 Mr. Adarsh Tripathi, Mr. Vikram S. Baid & Mr. Ajitesh Garg, 
Advs. for R - 8 & 9 (Through VC) 
Mr. Gigi. C. George & Mr. Ishwer Singh, Advs. for R - 10 & 12 Mr. Arvind Kumar, Adv. for UPPCB (Through VC) 

ORDER 

1. Learned Counsel for the respondent no. 10 & 12 seeks four weeks 

time to file response. 

2. The Executive Engineer, Flood Work Divison, Prayagraj has sent a 
Teport on 13.07.2024 to the Registrar, NGT, Principal Bench. He is not a 
party in this OA. Learned Counsel for the State submits that it is a 
Tesponse on behalf of respondent no.
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3. The reply/response sent by the Executive Engineer, Flood Work 

Division, Prayagraj dated 13.07.2024 does not reflect that it is a response 

on behalf of the Principal Secretary. 

4. Hence, the Principal Secretary, Department of Irrigation, State of 

U.P. and Executive Engineer, Flood Work Division, Prayagraj are required 

to file an affidavit within three weeks explaining the above. 

S. Learned counsel appearing for the State submits that the State of 

UP has prayed for time to file the proper response on behalf of authority. 

6. It has been pointed that the O.A. No. 227/2024 Kamlesh Singh Vs. 

State of U.P. at the instance of the same applicant involving somewhat 

same issue is pending before the Tribunal. 

7. Let the same be listed along with this O.A. on the next date of 

hearing. 

8. List on 18.10.2024. 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

Dr. Afroz Ahmad, EM 

July 15, 2024 

O.A. No. No. 203/2022 
HB
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Anneure R-Z 

kSite 

JIT TR ATAA 

R S ey 008012024 e B w00 24-27-R10-4-3(fE)( ¥Er- 200/2024/08 RO o 26 s, 2024 

w0 Tef e st ik Rt & o 070 #0-203/2022, Fwaw fig 7T 
TR TR 7 e & R R FRAT-07,02,2024 3 7w afer P e 

1. In this original application, Issue relating to water extLam_fifie rf,r"o{';ll'n P%CZ: . 

Yamuna for irrigation purpose by Kishanpur Canal and also by al Power 

Stations has been raised and a grlevance is reflef:ted that on accoun 'c; ouch 

withdrawal of water, water scarcity is created in River Yamuna which will affe: 
the mass bathing during Kumbh Mela, Prayagraj in future. 

2. Tribunal by order dated 04.12.2023 had impeladed the eight respondents 
and had issued notice to them. (OP% 05 g 

h. Considering the nature of facts which were found to be com e on record, we 
also deem it proper to implead the following as respondents:- N 

(x) Ministry of Jal Shakti through Secretary, Rafi Marg, Sansad Marg Area, New 
Delhi, Delhi 110001; 

(xi) Department of Irrigation through Principal Secretary, State of UP, Sinchai Bhawan, Cantt Road, Udaiganj, Lucknow- 226001; 

(xii) Central Water Commissioner through Director G 
% Headquarters, Sewa Bhawan, R.K. Puram, New Delhi 
« 
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«3. 5o far as respondent no. 11 Is concerned, response has been filed today stating that there s 

a possibility of avallability of adequate water In the forthcoming of kumbi‘u Mela and during 

Magh Mela. In the report, it Is stated that in the previous 08 years at the time of Kumbh and 

Magh Mela, minimum water level of river Yamuna at the upstream of Sangam has been 

measured as 72.07 metre but the report does not mention ghe quantity of water which is 

received in the river in terms of cusec meters”’. 

“4, Learned Counsel appearing for respondent no. 11 seeks time to file a fresh report covering 

all the relevant aspects including the above aspects”. 
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Annex-1Y 
. “fimmm 

o ; Name In ful wi underiake 1o abide by the f { with designation) do herets 

wophied. Y he following condilions I tespect of e Iiydro-melecrological DoAG 

i. The hydro-meleorological Dala perlaining 1o 
(Nome of Sub Bosins for which dala Is requied) of Fiver sysiems Collac 

Commission, wilh reference 1o lsfier No. 
. will be used strictly for Ihe s 

tod 
Organlzalion  of ~ Cenlicd  Water 

. Dated 
dalo hos allicial purpose for 

3 The dota will not be supplied 1o any Governmental /Non Governmental or Public Sector, 

Underiaking wilhou! he prior concumence /lresh permission. 

OR 

| have oieady inlimaled 1o the Cenlral Waler Commission thal we have engoged 

M 
{Name of the 

consultani) a National/an International consultant for camying oul s ond data wil 

over to Ihem for the purpose. | undensiand Ihal | will be held responsible for 

t;,sskvg the dala to olher agencies (Other than consullanls) even i it s passed by owr 

consultants. 

wil nol be published without Ihe prior permission. The released classiied dota shol 

3. The dole e educed in any reporl/publication/Delolled Projec! Report (DPR), eic. Orly resu 
of analysis and inferences diawn Ihereof should be published. The contribution of CWC shall 

be dully acknowledged in the DPR/Report/Publication. 

4. The dala shol be 

compelent authorily has been accorded. 

5. Ceniral Waler Commission wil nof be held responsible for any inference drawn based on 

Ihese data. 
3 

4. subsequent o release of dala, if we deploy any olher Nallonal/international consullants fot 

Caying out sludies relerred in my dala reques! form, | will lake prior permission from Certtral’ 

waler Commission for ranster of dala fo them. . 

7. 1undeisiand Ihal any breach of underlaking may Invile clvil labilily. 

Signalure of Iha Officer 
of the Rank of Chie Englneer/General Munager/Head of Depatiment/ 

Managing Direclor or equivalent 

Name In full with Designation: 

Name of the Depariment 

Address of the Office 

Oated 

used for the specilic pumpose only for which the approval ot the *,

485



g
y
 

-3 
E
T
I
 

.
O
G
!
 

A 
R
E
Q
U
E
S
T
 

F
O
R
M
 

#
M
”
 
Mfl 

M
z
n
—
z
m
m
q
fl
 
S
O
N
E
 
V
A
R
A
N
A
S
I
 

, U.P. 
ARUNAPURAM 

, IRRIGATION COLONY 
SIGRA  VARANAST U7 

{incian Non-Commercial 
user 

[Monsoon From 
[Monsoon To 

[NonMonscon From 
Jonstonscon To 

e
 

T 
[01Dscember2014 

31Mayr2024 
OATAREQUIRED 

1 
COMPLIANCE 

OF 
ORDER 

DATED 
84724 IN 

CASE 
NO. 

20/2022 
BEFORE THE 

HON. 
NATIONAL 

GREEN 
TRIBUNAL 

PRINCIPAL 
BENCH 

NEW 
DELHI. 

AS 
IN 

THAT 
CASE 

CWC 
IS 

ALSO 
A RESPONDENT 

NO 
12, 

IF 
HE 

MAY 
FIT 

TO 
PRODUCE 

DATA 
DIRECTLY 

TO 
HON 

NGT. 
() 

Whether 
anstyses/stuy 

of 
ydrologecal 

data 
wil 

be 
undertakenin 

| 

3) 
I 

the 
answer 

1o 
the 

above 
query 

& 
no. 

then 
name 

and 
address 

of 
H
O
N
O
U
R
A
B
L
E
 

NATIONAL 
GREEN 

TRIBUNAL 
, PRINCIPAL 

BENCH 
, NEW 

DELHI 
. CASE 

NO 
200/2022 

EXECUTIVE 
ENGINEER 

FLOOD 
WORKS 

DIVISION, 
PRYAGRAJ 

in 
case 

data 
is 

approved 
for 

release. 
| 

atude 
1o 

provide 
“Undertaking.,, in the 

prescribed 
duly 

signed 
by 

me 
format 

before 
release of the 

data. 
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